T et

CcPp 22 2000 (OA 45/95)

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
JA[PUR_BENCH,JAIPUR."

* k%

pate of Decision 22.5.2001

purga prasad Yadav s/c:Shri Radha Klshan vadav r/o 69
griram Nagar B, Kalwar Road, Jhotwara: Jaipur.
| ‘ oo Petitioner

Vversus

1. Shri Harcharanjeet singh, Secretary: Staff'Seleotion
' Commission, pOPT, CGO Complex, Lodhi Road, New Delhi.

2. Shri R. K.Tandon, Joint Secretary: pPOT, NortH Block,
New Delhi. ’ ' '
3. Maj/Gen Narayén Chaterjee (AVSM SM ysM), Director

General. (Re- settlement), Mlnlstry of Defence; c/o
Dlrectorate General Re- settlement, West Block IV,’
R.K.Puram, New pDelhi. ‘ o

4, | Brig.Ashok S0 dhi, Secretery, Ministry of pDefence,

south Block, New Delhl.
| :
5. _Shrl B.P.Vohra, Under Secretary (NR), Ministry of.

Personnel, qulic Grievances and. Pen51ons, Nofth
Block, New Delhi. '

, ' e Respondents
CORAM
HON'BLE MR.JUSTICE B. S . RAIKOTE, VICE CHAIRMAN

HON'BLE MR.GDPAL SINGH, ADMINISTRATIVE MEMBER

For the"Petitioner ' ... Mr.vinod Goyal, PrOXY counsel for
Mr.Virendra'Lodha '

.For the Respondents ... Mr.s.s.Hasan

ORD E R :
PEHON'BLE Mﬂ JUSTICE B. .S. RAIKOTE, VICE CHAIRMAN

This Contempt Petition 1s flled complalnlng

disobedience of the order of thls Tribunal "dated 21.4.99,

passed in OA 45/95. Operatlve portion of the said order

reads as under ,;

"4, 1In the c1rcumstances, we direct the applicant to
make a fresh representatlon to respondent No.2
regarding his grievance enclosing a COPY of the
communication of the Dlrector ‘General (Resettlement)

dated'l7.lO.94,w1th1n a period of one month from

Qi




2.

-2-

today and in case such a representatlon is made
within the prescrlbed time, it shall be dlSposed of
by respondent No.2 on merits within a period of 3

“months from the date of its receipt."”

Now, the respondents have produCed the office

proceedings dated 19. b 2001 contendlng that the order of ths

Tribunal Has been comblled with by considering the

representatlon of. thd petitioner dated 6.4.2001.- "Copy of

the
peti
19.5

'3-
Noti

- MEM]

said proceedlngsrmay pe taken on record. - Since
tioner's case haé been considered vide proceedings dated

2001, this Contempt Petltlon does not survive.

' The Contempt petition is, therefore, dismissed.

ces 1ssued are di scharged.
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